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Allahagbad : Dated this 23rd day ©f May, 2000
Urigingl Appli cation No,387/2000
Distrigt : Lalitpyr

Hontple Mr, Justice Neelam Sanjiva Reddy, VaC.

Jan Swastha Rgkshak Sgligh Bar,

District Lalippur, : A

Ifhrough 1ts Adhyaksn Bhaq.rG Frasad,

s/ 0 Manai, /0 Village-Hirapar,

POU‘ BaS'Cl‘aWa“, A St't—L al—l tpuro

(sri D.N. Gupta, Advocate)

e . e ° ] ° prlicant
Versus

5 Union of India ;
l?hx:Ough _Secre‘tary Minigtry of Hehlth,
New pelhi,

2. Kengriay sSwasthya, Mantralaya, : -
Union of India through secretary, Mimistry of
Health, secretariat,

New Je]’.hi, ‘ -

Responjents

ORpBR _(Oral)

sri p.N. Gupta, cowgel for the applicant, ;—iéard
counsel for the agpplicant, Learned counsel for the gpplicant

submits that he gpplicagnts hgve made representation to

regpondent no,2 for enhgncing the Feduterati on consigering

their services and work turned out by them, Léarned counsel
for the applicant requested that a direction may be given
to the respondent no,2 to dispose of the representgtion

of the gpplicant, ; :
2, In view of the sbove submission, The Ua is disposed
of gt the admissicm stage directing respongent no,2

to dispose of he representigtion of the applicant as per
law within 60 days from the date of receiptof thig order,

No order as to costs,

Vice Chairman
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